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CENTRAL UNIVERSITY OF SOUTH BIHAR
NOTIFICATION
Patna, the 221id June, 2016

F. No. CUSB/Statute/Amendment/2016.—This is to notify for the information of all concerned that the
President of India in his capacity as the Visitor of Central University of South Bihar, has been pleased to approve the
proposed amendments in Statute 15 and Statute 2 (4) of Central Universities Act, 2009 relating respectively o
establishment of School of Studies and provision for 2nd term to the Vice Chancellor of Central University ol South
Rihar as conveyed by the Ministry of Human Resource Development, Department of Higher Education vide letter ¥. No.
12-26-2009-Desk(U) dated 28th July, 2010 and letter F. No. 44-8/2013-Desk(U) dated 3rd January, 2014 respectively

Amendment of Statute.2(4)

81 No, ExIsting ’ ( Amendled

2(4)-The Vice Chancellor shall hold office for a | 2()-The Vice Chancellor shall hold office for a tetm
term of five years from the date on which he | of five years from the date on which he enters upon
1. enters upon his office, or until he attains the age | his office, oruntil he attains the age-of seventy years,
1 of seventy years, whichever is earlier and he | whichever is catlier und he shall be cligible for te-
shall not be eligible for rée-appointment, appointment for-not wore than apother weny,

“

/ A ' Amendment of Statute 15
The University shall have the {ollowing School of Studies in Clause (1) (a) of Statute 15:-
1. School of Mathematics, Statistics and Computer Science
School of Physical and Chemical Sciences
School of Earth, Biological and Environmental Sciences
School of Technology
School of Health Sciencas
Schooi of Social Sciences and Policy
School of Human Scien‘ces
School of Languages and Literature
School of Media, Arl's & Aesthelics

© N o AW

—
o

. School of Management

11. School of Education

12. School of Vocational Studics

13. Schoo! of Law and Governance

14. School of Agriculture and Development
II')r. GAYATHRI VISHWANATH PATIL, Registrar

[ADVT.-I/4/Exty./213(380A)]
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EMPLOYEES® STATE INSURANCE CORPORATION
Ahimedabad-380014. the 4th April 2016

File No. U-10/33/2003/Med 114Gy 37/G/PTMR/Dr P.B Parmin/B.O.BPNSMC.2015— In Pursuance of resolution
‘pu\'scd by EST Corporation at its meeting held on 25.04:1951 conferring upon the Director General the power of Corporation
under regulation 103 of the ESE (General) Regulation, 1950 and such power further delegated to me vide Director General
“order on file No. Pulile-U/13/12/13/2005-PTMR-(Med.L.) daled 04-08-2008. | hereby authorised the following doctors 1o
function as Medical Authority at a monthly remuneration in accordance with norms w.e.f. The date given below for one year
~ar il acfull ime Medical Refree joms, whichever is carlier, for centers as stated below for areas allocated by undersigned. for
the purpose of medical examination of insured persons and grant of further certification to them, when the correctness of the
original certificawe is in doubt.

Name Period Name ol Centre/Place/Dist/State
Dr. Prakash.B.Parmar 20.04.2016 1o 19.4.2017 Br. Office Bapunaagar ESIC,
Ahmedabad. Gujarat
SANT RAM
Stale Medical Commissioner
Gujarat

CENTRAL UNIVERSITY OF SOUTH BIHAR
Patna, the 3rd March 2016
This is Lo notify for the information of all concerned that the President of India in his capacity as the Visitor of
- Central University of South Bihar, in exercise of powers conferred upon him by the provision given in Section 27(3) of the
“Central Universities Act. 2009 has been pleased to approve the proposed amendments in Statute 11 and 13 relating to
“Exccutive Council and Academic Council respectively, as conveyed by the Ministry of Human Resource Development,
“Department of Higher Education vide letter No. 44-11/2012-Dest (U) dated 30™ October, 2012.

Amendments of Statute 11

Existing As proposed How it would read
o ) after amendment
1 (As per Section 44 (1) As proposed in the
1 of the CUs Act (i) Vice-Chancellor previous Column
2009) Vice-

SR N e

and 10 nominated
members, (iv) Chicf Secretary, Govt. of Bihar or his/her nominee not below the rank
of Secretary. HRD, Govt. of Bihar

(V) Pro-Vice-Chancellor

(vi) to (ix) Four persons of academic distinction Lo be nominated by the
Visitor

(x) and (xi} Two members from among Deans of Schools of Studics, by
rolation according to Seniority, to be nominated by the Vice-Chancellor
(xii) One Professor, who is not a Dean, by rotation according to Seniority,
to be nominated by the Vice-Chancellor

(xiii) One Associate Professor, by rotation according to Seniority. to be
nominated by the Vice-Chancellor

(xiv) One Assistant Professor, by rotation according to Seniority, to be
nominated by the Vice-Chancellor

(xv) One member of the Court, (not an employec/a student of the
University or of an institution recognized by or associated with the
University) to be elected »

(2) All the member of the Executive Council, other than the Vice-
Chancellor. shall hold office fora term of three years.

(3) Seven of the total members of the Executive Council including at least
o members not in the service of the University shall form u quorum for a
mecting of the Execntive Conmneil

28572
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Amendments of Statue 13

Existing As proposcd How it would read
; after amendment
(AsperSection 44 | (1) The Academic Council shall consist of the following members, | A proposed in the
of the CUs Act namely: ) previous Column
2009 Vice- (i) The Vice-Chancellor -

Chaneellor, and 20
nominated members
eminent acidemics
of the country

BT

(ii) The Pro-Vice-Chancellor
(iii) Deans of Schools
{iv) Heads of teaching and or research Departments/Centres

“(v) to (viii) Four Professors representing different schools (not Deans of
Schools & Heads of the Departments/Centres) on the basis of semomy and
fotation to be nominated by Vice-Chancellor

{ix) to (xii) four Associate Professors (not Heads of the Dcpnftment)
representing different schools according to seniority to be nominated by
the Vice-Chancellor

{xiii) to (xvi) Four Assistant,Pfofessors represeniting different schools by
rolation according to seniority to be nominated by the Vice-Chancellor
{xvii) Librarian

{xviii) to (xxiii) Six Persons (not in the service of the University) of
deademic eminence representing various knowledge domains nommated
by the Academic Council

(2) & (3) Dean, Students Welfare and Proctor shall be ex-officio members.

4) All memberg of the Academic Council, other than the ex-officio
members shall hold office for a term of three years.

(5) Half of the total members of the. Academic Council, including at least
twg members not in the service of the University and excluding the Vice-
Lhancellor, shall me the ponym fm w— nwh o nf xh;

%raﬁrwr :

GAYATHRI VISWANATH PATIL
Registrar
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